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Leoss incurred by ILM.T. Bangalore

430. SHRI R. K SINHA: Will the
Minister of HEAVY INDUSTRY be
spleased to state:

(a) the total loss suffered by the
Hindustan Machine Tools Limited
Bangalore due to lock-outs in 1972,
and

(b) whether some  permanent
arrangements have been made and
agreement reached with the workers
so that strikes and lock-outs are not
resorted to again and if so, the broad

- outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
{a) The total loss of production

-suffered by Hindustan Machine Tools
Ltd., Bangalore Units I and IL
Bangalore due to lock outs in 1972 is
Rs. 140 lakhs approximately,

{b) No, Sir.

Application for manufacture of Cars
ang Scooters

431 SHRI S. N MISRA: Wil! the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) how many applications were
made tor licence< for the manufacture
of cars and scooters,

(b) the name and addresses of the
applicants

(t) to how munv per<ons the Licen-

ces (r Letters of iutent havc been
granted unin  tne enrd ol Decomber,
1972, and

(1) the name. ot pe'=ony In respect
of these twn items who = lapeed
Letters of Iitent have heen eatecded?

THE DFPUTY MINISTER IV THE
AM™NISTRY OF HFAVY INDUSTRY
(SIIRI SIDDHESHWAR PRASAD):
(a) 17 applicat'ons for drant of in-~
dustrial lLicences o1 regisi-al.cr ce'fl-
firales for the manutactuve of cars
have been rece.aed since June 1906,
45 applications for grant of 1ncustrial
Leonces or regitation certifi.ates for
the manufactuie of scooters have been
recelved since Oclober, 1064,

(b) The requisitec mformation 1s
pive1 1n the Statement (aid on the
Table of the House |Placed

Library See No LI-4223/73].

(¢v No mdustrial licence for marus
facture of cars has been granied so
far. Two parties have heen granted
industnial hicences for the .ninufacture
of scooters Letiers of nfent Fave
been granted to e even paities for the
manufocture of cars and to 26 parties
far the manufacture of scouters.

(d) The names of the parties whose
tetters of intent for industrial hicences
have been exiended at one {r.ae or the
other are indicated below —

(1) Passenger Cars.

1. M’s. Maruti Limited, Palam
Gurgon Road, Gurgaon.





